
66~7 Oral AnswE!1" ,t\.GRAHAYANA 30, 1882 (SAKA) Oral Answer. 

wl1ere this unfortunate accident 
taken place. 

SIIri Subiman Ghose: May 
bow ... 

Mr. Speaker: Next question. 16 
Rs. 60,000 too much of a loss? Let lUI 
Co to the next question now. 

DaI1dakaran;ya Scheme 

-10." {Shri M. K. Kumaran: 
-. Shri Aurobindo Ghosal: 

Will the Minister ot Rehabilitation 
and Minorit;y A1IairB be pleased to 
state: 

(a) whether the Government of 
Karala have requested the Central 
Government that Kerala should be 
given a share in the colonization of 
Dandakaranya; and 

(b) it so, whether the request has 
been considered by the Central Gov-
ernment? 

The Deput;y MInister of Rehabili-
tation (Shri P. S. Naskar): (a) and 
(b). Yes. A request was received 
from the Government of Kerala last 
year by the Union Ministry of Food 
& Agriculture for the settlement ot 
landless families from Kerala in 
Dandakaranya. The Government ot 
Kerala were informed that "the 
development ot Dandakaranya is to 
be done in an integrated manner tor 
the socio-emonomic development ot 
the area with special reference to 
promoting the interests ot the local 
population which mainly consists of 
tribals. In this process tor settle-
ment from outside immediate priority 
has been given to the displaced per-
sons trom East Pakistan with the con-
currence ot the State Governments 
concerned. These States have also 
their own problems of the landless 
and over-population. The question of 
resettlement in Dandakaranaya of 
persons from other States does not 
arise at present." 

Shri M. K. Kumaran: In view of 
the fact that the Kerala State is facin, 
very aeriou, difficulties due to over-

population, may I know whether the 
Government of India have considered 
the question of giving top priority to 
Kerala in respect of this colonization? 

Mr. Speaker: As against the dis-
placed persons? 

Shri M. K. Kumaran: Yes. 

Mr Speaker: I do not know. The 
hon. Member may consult the other 
Members of his own party before he 
makes that suggestion. The hon. 
Member wants to give priority to the 
people of Kerala as against these dis-
placed pemons. Does Kerala consist 
of displaced persons? 

SIIri Warior: If the displaced per-
sons who are to go to the Dandakara-
nya area ........ 

Mr. Speaker: Order, order. I am 
not going to allow questions which 
prima facie would not be accepted. 
The hon. Member says that top 
priority should be given to the 
Kerala people as if the displaced per-
sons would not go there, and there is 
sufficient space there, and no other 
State has offered to send its people 
there except Kerala. 

Shri B. K. Gaikwad: May I know 
how much land the Kerala Govern-
ment are demanding for colonisation, 
and how many families would be 
accommodated there? 

Sbrl P. S. Naskar: They just made 
a reterence of a general nature whe-
ther as a matter of policy, the land-
less people of Kerala could be taken 
to Dandakaranya. 

Sbrl B. K. Gaikwad: May I know 
whether it is a fact that a consider-
able waste land is lying vacant in the 
Dandakaranya area, and if so, whe-
ther it will be found possible to 
accommodate all the landless people 
as well as these refugees on that site? 

Sbri P. S. Naskar: This Ministry 
is only concerned with the settlement 
of the displaced persons in Danda-
karanya. The lands are under tI:Ie 
control of the State Government anc! 
released to the Minl.str:r tor the-
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.rehabilitation of the displaced per-
.ons. We have not got an overall 
survey ot how much cultiva.ble land 
is available. 

Shri Chintamoni Panigra.hi: May I 
know whether Government are aware 
of the fact that the local Adibasis 
who are displaced have not £0 far 
been allottQd even one per cent of 
the land which has been reclaimed so 
far in Dandakaranya? 

Shri P. S. Naskar: That is not a 
fact. It is the policy ot the Danda-
karanya authorities that 25 per cent. 
of the reclaimed land will be handed 
over to the State Government to be 
given to the Adibasis. The actual 
distribution of the land to the Adi-
basis has been left to the State Gov-
ernment. So far as I remember, the 
lands that haVe been released in a 
certain portion of Pharasgaon have 
been distributed to the local Adibasis. 

Shri Chlntamoni Pantgrahi: They 
have not been distributed. Therefore, 
there is serious unrest among the 
tribals in Dandakaranaya area. 

Mr. Speaker: The hon. Minister's 
information is different. He will 
make enquiries. 

Shri Chintamoni Panigrahi: The 
hon. Minister only said, 'I think'. 

Shri P. S. Naskar: The land that 
has been released in Pharasgaon in 
Bastar district in Madhya Pradesh hal 
been distributed to the local Adibasis. 

Shrt Jaganatha Rao: In Umerkote 
also, the land has been distributed to 
the Adibads. 

Public Sector 

-1036. Shri Moha .. Nayak: Will the 
Minister of PlaJmJD&'be pleased to 
state: 

(a) whether it i& a fact that an 
American Economist Prof. J. K. Gal-
braith has suggested improvements in 
the functioning of public sector; 

(b) it so, what are hiB recommenda_ 
tions; and 

(c) how far Government is goinl 
to carry them out? 

The' Deputy MiDlster of PlaIIBiq 
aDd Labour aDd Employment (Shri 
L. N. MIshra): (a) In April 195~ 

Prof. J. K. Galbraith informally 
gave a note to the Planning Commis-
sion which inter-alia dealt with cer-
tain organisational aspects of public 
sector enterprises. 

(b) No specific recommenciationa 
have been made by Prof. Galbraith in 
this note. 

(c) Does not arise. 

Shri Mohan Nayak: May I knOW' 
whether the recommendations of this 
expert are proposed to be carried out 
in respect of heavy industries in the 
public sector or other industries like 
insurance etc. also? 

Shri L. N. Mishra: He has not made 
any specific recommendations. These 
recommendations made are of a gene-
ral nature, which are constantly under 
the consideration of the Plannin, 
Commission. 
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Hr. Speaker: Why is the arguJn,? 
He may just put a question. 
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